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™ In The Central Administrative Tribunal . !
Calcutta Bench I
|
|
|
GA 461 of 1996 |
| ':
Present ¢ ton'ble Mr. D. Furkayastha, Judicial Member
i
Hon'ble Mre V.Ke Majo tra, Administrative Member
, |
I
fbdul thaire and Uthersi
- 5 « I
I
|
1) Unicn cf India, thrcugh the C’z airman, Railuay
Boaerd, Neu Delhi '
2) The General Manager, Netrc IRa%lway, Calcutta. : ‘
3) The Chief t.ngmeer(tonstruc:non), Metrc Railuay,
Metroc Bhawan, Calcutta. ‘ ‘
' 4) The Permanent Way Inspactax‘ Metro Railuay,
) Calcutta. |
, .
': ve »¢ Raspondente
_ -
‘ ' o
Fer the” Applicanta s Ms'. B. Mondal, Counﬁ;l
o Mire« Be Chatterjee, ‘| unsel
For the Respondents# Mre. Puste ArcT2, I‘.ourIsel
* I
. I
Heard on ¢ 06-08-2001 Date of Iurder ¢ 06-08-2001
O RDER |
I
D RURKAYASTHA, IM I
'.
'.
The grievance of the applicante, in 'short, is that while
. they - were.. wrking as casual Gangmen f‘rom 1-1-1983 to 19-10-86

he had been die-sngaged along with other: ca,&,ual Ganmen. But the
respondents, after diseengagemsnt, engagaed some Gangmen over-

looking the claim of the applicantsdue to mImplem‘,ﬂ’ the wrk

Co g
in respect of the concerned project. Mow the applicants havs

sought direction from this Tribunal to erigage them as per treir

seniority liet maintained by the reSpondentsIagz*iPst‘the uork

as casual Gangmen. The respondents denied the claim gf the

applicants, though it is admitted by the rasmndents in their
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A -2
uritten statement that the coﬁstrﬁctimn ‘i]ork of this Railuay |
is awaiting completion very shortly and t;hete is no nesd for
sngagement of any casual labour nou. Hou:,ever, if any further
wrk comes up requiring servics of casual'f‘ labourers, the ceoses
of the applicants will be kept in view. Na assursnce ie gi ven
%o the applicants for their re-engagementl';as alleged. Ld.
Counsel Mr. Chatterjee for .the abplicantszrelies on that state~
ment made by the respondents and submits ;:hat necessary direction
bs issuec upon the respondents to c:;nsider% the casas of the
applicants when opportunity of work will c%:me or vacancy will arise
for the purpose of engagement in the said iproject as per their
seniority. Ld. Counsel Mre. Arora on behalf of ths rasmndents.
submits that the list,as referred to by the applicants, is not
the saniority list. Houeusr, the respondents should have ths
senionty list in raspact of Gangmen angaged by them: In vieu
of the aforssaid admitted positicn, we thin,lk it wuld be appro=
priate to difect the respondents to coas.ideér the casss of the
applicants for the purpose of re:s-engagem_ent;; against the vacency
or wrk will be avedlable in Future uitl‘cutl‘ibreaking their senio-
r':lty list as casual labourers maintained by‘?lthe raspondents. With
this observation, application is disposed of «
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( Veke Majotra ) - ( D, Purkayastha)
Memb er (A) Member (3J)

OKN




